
      22.12.2023 IN THE HIGH COURT AT CALCUTTA
Item No.28  CRIMINAL REVISIONAL JURISDICTION
  Ct.No.34
        dc.   

C.R.R. 4916 of 2023

In the matter of :  Mahabir Pal @ Mahabir Paul & Anr.
               … Petitioners.

Mr. Ranjan Kali,
Mr. M. Chakrabarty,
Ms. Mili Saha,
Ms. Payel Nath … For the Petitioners.

The petitioners are aggrieved by the warrant of arrest

which was issued in connection with Complaint Case No. C.

44 of 2023 pending before the learned Judicial Magistrate,

Kakdwip, South 24-Parganas. Having considered that the

warrant of arrest has been issued on 16.09.2023 and the

learned advocate appearing for the petitioners undertakes

that henceforth, the petitioners would be physically present

and cooperate with the learned trial court, I am of the view

that in case the petitioners appear before the learned Judicial

Magistrate, Kakdwip, South 24-Parganas by 15.01.2024, they

will be allowed to continue on the same bail and bond.

The learned trial court would ensure that for the next

three months irrespective of any dates being fixed, the

petitioners appear once in a fortnight before the court.

With the aforesaid observations, the revisional

application being CRR 4916 of 2023 is disposed of.

Pending connected application, if any, is consequently

disposed of.
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All concerned parties shall act on the server copy of

this order duly downloaded from the official website of this

Court.

Urgent photostat certified copy of this order, if applied

for, be supplied to the parties upon compliance with all

requisite formalities.

                             (Tirthankar Ghosh, J.)

       


